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Assessee by Shri Deepesh Garg, Adv.
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ORDER
PER BENCH :

This appeal filed by the assessee is directed against the order
dated 16.03.2020 of the Commissioner of Income Tax (Appeals)-

Gurgaon relating to Assessment Year 2010-11.

2.  On the date of hearing, the Counsel for the assessee seeking
the withdrawal of the appeal. Revenue has no objection in

assessee withdrawing the appeal.



2
3. We have heard the rival submissions and perused the
material available on record. In view of the aforesaid request of the

assessee, the appeal of assessee is dismissed as withdrawn.

4. In the result, appeal of assessee is dismissed.

Order pronounced in the open court on 05.04.2023
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